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“That this House is of opinion
that with a view to providing em-
ployment reclaiming barren and
fallow lands and increasing food
production in the country, the Cen-
tral Government should consider
getting a feasibility study made for
the creation of Land Army by the
State Governments and Union

Territories Administrations which . . .
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MR. CHAIRMAN: I request 1ihe
hon. Members that such amendments -

: Fagd, Afesq s 90 frew 25 AT &
should be moved in very very ex- ) i
ceptional cases; this is not a usual femma Fmam ot swfwge ST@aEE 1 IS
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practice. Of course, all hon. Members
do not get notice of such amend-
ments and they cannot express their
views, After all, departing from the
regular procedure is not always
advisable. This should e done in
very very exceptional cases.
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That in the resolution.—

add at the end—

“and further directs the Govern-
ment to compe! the manufacturers
of industrial goods out of com-
mercial crops viz, jute, sugarcane,
tobacco. cotton ete. to sell them
?g) proportionately cheaper prices”

That in the resolution,—

(i) after “tobacco, cotton, etc

add “while the prices of manu-
factured goods out of these crops
show an upward trend”.

(it) add at the end—

“within 3 months
(6).

SHRI VINAYAK PRASAD YA-
DAV (Saharsa): 1 beg to maove:

That in the resolution,—

add at the end—

hereafter”.

“sp that the price of every pro-
duct, whether industrial or agricul-
tural, neither exceeds nor falls
short of 14 times the cost of produc-
tion thereof.”. #2)

SHRI YUVRAJ (Katihar):
1o move:

I beg

That in the resolution,—
add at the end—

“with instructions to submit its
report by 31st March, 1979, so as
to facilitate fixation of remunera-
tive prices.” (4).

S§9RI DHIRENDRANATH BASU
(Katwa): Mr. Chairman, speaking
on this Resolution I must say that
the growers have all along been
neglected. There are some middle-
men, who are engaged by the Jute
Corporation of India, and they are
earning huge profits. The Corpora-
tion is purchasing through the me-
dium of some people and not direct-
ly. These middlemen advance some
money to the growers and purchase
the jute, not at remunerative prices
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but at distressed prices. The jute
growers are compelled tc sell their
produce to the middlemen at the
price dictated by them. This has
been the experience in all the vil-
lages in my constituency. The re-
sult is that the middlemen. the dea-
lers and the purchasing agents are
getting away with all the profits and
the growers of jutes and cotton are
not getting adequate prices.

That is why we say that the Gov-
ernment should take very strong
measures to see that the actual gro-
wers get adequate prices. In the
case of growers of jute sugarcane
and cotton it is not enough  that
they are getting the prices prevail-
ing in the market. Very attractive
prices should be offered to them,
Now what happens is that the dealers
invest money on 1{he growers and
purchase jute or cotton at distress
prices. So, we should chalk out
some programme whereby Govern-
ment purchase direct. Thev should
open centres at all the areas where
jute, cotton, tobacco and sugarcane
are grown and the produce should
be purchased directly, without the
intervention of the middlemen.

It has been shown everywhere
that remunerative prices are not
given to the growers. Then if we
compare the prices of industrial pro-
ducts, they are also sold to consu-
mers at a much higher rate, say &0
or 6( per cent above the cost of
production. Here again the manage-
ment or the dealers get away with
the profit and the consumers also
have to suffer for it

So, ways and means should be
found out to see that the consumers
are able to purchase commodities at
reasonable prices. If we do not look
to their interests, then what for we
are here? So you must chalk out cer-
tain ways and means, and I request
the hon. Minister, through you
that a well thought out
policy should be chalked out to se€
that the consumers get the goods at
reasonable prices and the jute gro-
wers, the cotton growers and the 1o-
bacco growers get the remunerative
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price. But it is seen that there is a
channel, that is, the agents, the mid-
lemen, the manufacturers’ association
the cotton growers association and
so many other associatioms that are
set up and certain other agencies
which purchase the goods are taking
away the benefit, I mean, the mid-
dlemen are taking away the benefit,
This middlemen system must go, must
be wiped out so that the reasonable
prices are obtained by the growers
and a well thought out policy should
be laid down so that the growers
cannot be cheated, ang they should
not be cheated. In all constituencies
and everywhere we go, we find that
they cannot sell the jute direct 1o the
Jute Corporation. The Government
is spending lakhs and lakhs of rupecs
for the development of Jute Cor-
poration. T have got the records with
me. The Jute Corporation of India
have advanced to different jute in-
dustries, to different agenis, to the
fune of Rs. 22 crores for purchase of
jute and these agents and other jute
manufacturers puchase the jute and
do not sell sufficient jute to the Jute
Corporation as a result of which the
Jute Corporation find it difficult in
several cases to realise money. We
find that out of Rs. 22 crores invest-
¢d by the Jute Corporation of India,
they have already lost Rs. 14 crofes
out of which nothing will be given
t3 the Government and Government
will not get anvthing out of it. So,
the Government must lay down a
stringent  policy to see that these
peaple are not allowed to take away
the resources and are not allowed {o
tuke away the money in that way.

Mr. Chairman, Sir, I have already
made a complaint to the authorities
that the sum of Rs. 22 crores invest-
¢d through the Jute Corporation is
to be realised. So far, only Rs. 6 cro-
Tes have been realised and the Gov-
erament will not be in a position to
Tealise the balance of Rs. 16 crores
from the middlemen and from the

-
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jute indusiries to which they hed
advanced. So, ways and means
should be found out to see that the
growers get the remunerative prices
and not the middlcmen who take
away the money without doing any-
thing.

With these words, I concluae,

*SHRI RAJ KRISHNA DAWN
{Burdwan) : Mr. Chairman, Sir. India
is an agriculturai country but it is a
matter of grief and regret that the
cultivators are the most negiected
among the population. We, who are
in politics, while addressing the people
outcide over the mike very often say
that we will try to improve the lot of
the cultivators but when we become a
Member of Parliament or a Minister
we convenient]ly forget these cultiva-
tors and try to promote the interest of
the middle men or t{he industrialist.
Sir the Committee on Public Under-
takings have suggested that the jute
growers should be paid Rs. 400/- per
quintal as a remunerative price as
otherwise they will suffer a loss but
despite this positive recommendation
of the Committes the price of jute wus
fixed at Rs. 149 per quintal The re-
commendations of the Agricultural
Price Commission was also ignored.
How could this figure of Rs. 149 be
fixed? On whose recommendation? Are
we to conclude that the report of the
Committee on Public undertakings is
wrong? Sir the agriculturists would
have found some solace if the indus-
trial products which are based on ag-
ricultural produce were sold to the
people at a cheaper price but they are
not getting the same. I would like to
give an example. Last year government
had fixed the price of paddy at Rs. 7
per quintal. We know that 1% quintals
of paddy will yield one quintal of rice
calculation on thig basis the price of 1
quintal of rice should not be more
than Rs. 125 (including Rs. 10 per
quintal as manufacturing cost but Gov-
ernment have fixed the selling price
of rice at Rs. 178, Thus the profit

The original speech wag delivered in Bengali.
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earned is much more than even the
profit that is being earned by the black
marketeers. As I wag saying, the cul-
tivators would have found some satis-
faction if the non agriculturist com-
munity comprising of the soldiers,
teachers, doctors, engineers etc., could
get rice at a cheap rate and then the
agriculturists would have felt that
their sacrifices were rewarded, But tiis
is not being done. Therefore I urge
very strongly that Government will
have to be very cautious about this
matter which gives ne satisfaction
either to the producer or the consumer,
But we have seen that the Agriculture
Price Commission far from upholding
the interest of the agriculturists have
always upheld the interest of the mid-
dlemen and the industrialist. It is
indeed a matter of deep regret for a
country where the majority of the po-
pulation is cultivators. There is yet
another sad aspect to which I would
like to draw the attention of the Gov-
ernment. It is known to all that the
diferent parts of the country suffered
devasting floods. 1 ask you Sir. who
suffered from this? Obviously the poor
cultivators, But why should they suf-
fer? Is it not a fact that whenevcr
some damage is done to the factory
or the godowns of an industrialists, he
gets full compensation from the in-
surance companies, If the rich could
get his loss compensated fully then

why should not the poor cultivator?
But the irony of the matter is that
while we have provided for insurance
policies which other than cultivators
can take advantage of there is nothing
that the poor cultivator can fall buck
upon when his crops are damaged due
to natural calamities like drought,
flood, storm, fire etc. There is no crop
insurance in our country that can take
care of the cultivator and his crops.
In reply to a question, the Govern-
ment have stated that while there is
an insurance scheme for cotton, no
such scheme is there for other crops.
The Government does not want to have
a comprehensive crop insurance which
will cover all the cultivators.
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If we really want to save the culti-
vators then we have to pay them pro-
per price. If a cultivator who pro-
duces the food and industrial crops,
does not get adequate return, if he is
denied social security, if he fails to
maintain his family then a massive
migration will start from agricuitural
field and the present industrial growth
of the country is not at all adequate to.
absorb or contain this mass migration
from the field of agriculiure to the fleld
of industry. Naturally it will only
produce a catastrophe whose results
would be dangerous. In any agricul-
tural country, the basis for develop-
ment should have been agricultures but
it is a matter of regret that since in-
dependence no Government has given
importance to this matter ang as such
the lot of the agriculturists have re-
maineq neglected and poor. We have
never given the regard or respect that
the cutlivators gf this country deserve,

Mr. Chairmap Sir, we are presently
discussing a problem which affects the
60 crore population of the country out
of which 50 crores are cultivators, But
what 1s the attendance in the House.
Only such members are painstakingl:
staving in the House who will speak
on this subject and the rest have gonc.
If you press the Lill perhaps “necy vl
rush back tp this House and their in-
ferest and responsibility ends there.
On the other hand if there was a dis-
cussion on Indira Gandhi or the rich,
the House would have beepn full. Sir,
we politicians always remain conscious
how to preserve our power and we

do not hesitate tp indulge in cheap
slogan mongering. A little while ago
the House was discussing the problem
of the landless and suggestions were
being offered how the surplus land
should be distributed. Now, from that
debate it emergeq that we have only
5 crores of barren land and the num-
ber of the landless in the country was
in the neighbourhood of 7 crores. Thus
even if we distributed the entire land
the share of each would be less than
one acre which is an yneconomie hold-
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ing. This kind of a distribution pro-
cess will not help solve any problem.,
Dut we keep on harping upon the
need for distribution of land without
4 practical knowledge of agriculture
pecause, as I said, we often play for
cheap slogan mongering. Therefore,
we have to think in a more rational
and practical way, Surplus lands
should be distributed amongst the mar-
ginal land-holders, cultivators. 1f
we want to ensure proper industrial
development in the country, then the
cultivators of industrial crops will kave
to be paig proper prices for their crops.
we have to frame proper crop insur-
.nce schemes that will comc to
tiie rescue of the poor cultivators when
nalural calamities destroy their cropg
and along with these we have to tone
up the present la'w or make new one
which wiil save them from middle men
and black marketeers and wauntamn
their interests. But this is never done.
We never genuinely feel for the culti-
vators and they have remained neg-
iccted for long. We have to think in
terms of improving the lot of the small
Jandholders. The cultivator who has
nae acre of land, should get two acres
mstead which will make his holding
ccnomie and the quantum of produce
1l alse  improve. But instead of
duing it if we try to distribute one
:or; among 1000 ladies then the saare
of cach would be just cnough to be
el as a bandage and will never be
ifficient to hide her shame. In the

ume manner, if we go on harping
upon the theme of equal distribution
then it would not be anything more
than cheap sloganising. It will only
“eourage unrest in the country and
\‘-"111 not be in the interest of the cul-
Uvalors or agricultural labourers.
Tierefore, we have to leave this path
ind take to more practical solutions.
If we really want that the industry
OF our country should prosper and
‘h“‘ve, then we have o give proper
‘tmunerative price to the cultivators
rucing the industrial crop who will
“_m;'mle to maintain their family and

o lead a better life. I will, in

» Bo & step further and suggest that
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all crops produced should fetch re-
munerative price and unless this is not
done then supply to industry will fall,
industrial progress will retarg we will
have to depend on foreign coun-
tries for imports of both foodgrains as
also the industrial crops for ages to
come. With these wordg I conclude my
speech.

SHRI SKARIAH THOMAS (Kotta-
yam) : Mr. Chairman, Sir, the House
is debating a very important resolu-
tion. Let me first of all congratulate
the mover of the resolution for pro-
viding an opportunity tg the Mem-
bers to discuss a very important prob-
lem.

Sir, it has been a consistent demand
of the farmers in our country that
their products should get a reasonable
price. But unfortunately, the Gov-
ernment in power does not pay much
attention to it. In our country when
there is high production, the prices
decline and the growers suffer. Why
does it happen like this? It is mainly
because the Government does not have
a well considered policy in regard to
the pricing of the commercial crops
produced in our country., There was
bumper production of cotton; but the
textile prices have gone up. There
was record production of sugarcane for
which the farmers in UP and else-
where are suffcring, but the prices of
sugar has not come down. The sugar-
cane growers are suffering because
they do not get a remunerative price.
Samge is the case about rubber also,

In this context, I would like to say
that whenever 3 demand comes up
from the industrial sector for conces-
sion in taxes, etc, the Government is
tog willing to satisfy them. The House
will remember that a few months ago
there was a temporary decline in the
production of natural rubber. 99 per
cent of the natural rubber produced
in India comes from Kerala.

Incidentally, T may mention that
rubber is one of the important cash
crops which sustain the economy of
Kerala, Any fall in the price of rub-



597 Remunerative

[Shri Skariah Thomas]

ber will adversely affect the rubber
growers most of whom are medium
and small-scale growers, When there
was a temporary shortfall in produc-
tion of natural rubber, the price in the
sopen market started rising. Immedi-
ately the tvre manufacturers started
clamouring for import of rubber. Since
they have got a strong lobby and can
influence thg Government veary easi-
v, the Government took a sudden
decision to import rubber from out-
vide. This was a very harmful step
as it would have ruined the economy
of Kerala. According to the latest
information, the Government proposes
to import 15,000 more tonnes of rub-
ber from outside. The hon. Minister
has assessed the tyre manufacturers
that their interest would be protected.
I have nothing against the tyre manu-
facturers interest being protected, My
point is that the growers :nterest
should also be protected.

What is happening todav is that
whenever the price of commercial
crop rises, the Government comes for-
ward to protect the interest of the
industry but the same enthusiasm is
not to be seen in the case of rotton
growers, cane growers, rubber growers,
ete.

In this connection, I would also like
to point out that the latest decision
1aken by the Government to import
copra from outside is going to affect
the coconut growers of Kerala very
badly. The coconut growers of Kerala
have protested against this decision of
the Government. | hope, the hon. Min-
ister will reconsider this decision to
import copra and thus save the coconut
growers of Kerala from total ruin.

About the pricing of commercial
crops also, I have a word tg say. When
there is surplus production, the Gov-
ernment should take adequate steps
to see that the prices may not fall
below a certain level. They should
step in and make bulk purchase, so
that the farmers do not have to suffer.
Otherwise, out of sheer frustration,
“the farm=rs will burn down their pro-
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ducts, which will not be in the best
interest of the country. Therefore,
what is needed is a realistic policy in
regard to the prices of commercial
crops on whits economy of our coun-
try depends to a great extent.

With these words, once again, I sup-
port this resolution.

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Chairman, Sir, the
Janata Party committed for rural de-
velopment. Rural development cannot
come unless rural economy is stabilis-
ed. Rural economy can be stabilised
only when the peasants get remune-
rative prices. Therefore, it is the duty
of the Government which is commit-
ted for rural development tp stabilise
the prices of agricultural commodities.

There is no machinery to stabilise
the prices of agricultural commodities,
Of course, they have created some
machinery to support certain commo-
dities, specially the {oodgrains. Thal
is also half-way. What I want is that
there must be a comprehensive legis-
lation so as to stabilise the prices of
all agricultural commodities. For this,
a Commodity Price Stabilisation Cor-
poration must be constituted. Unless
it is constituted, it is not possible 10
stabilise the prices. Now, the Agri-
cultural Prices Commission is doing
something. But it must be under the
supervision of the Commodity Price
Stabilisation Corporation.

A rcference piven to the Agricul-
tural Prices Commission is not suffi-
cient to help the agriculturists. The
Agricultural Prices Commission, as il
exists today, is not having any machi-
nery for collecting the cost of culti-
vation and also the cost of living of the
peasants and the rural masses. There-
fore, the Agricultural Prices Commis-
sion should be provided with machi-
nery for this purpose.

In the matter of fixing the price, they
are fixing the minimum price, but the
minimum price is not a remunerative
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price and the minimum price is not_ in
proportion to the cost of cultivation
and the cost of living of the peasants.
"t is fixed with a view to helping con-
sumers also, taking all the existing
circumstances into consideration. We
should not do that. If we want ta
lialp the consumers, we must subsidize
them and see that only poor consu-
mers are helped and not tiose whose
income is as much as Rs. 2,000, Rs.
3.000 and so no. We are not commit-
ted to help them: we are committed 10
help only poor consumers, Therefore,
with this in view, the pricing for
consumers must  be separate and
the pricing for commercial crops
ar agricultural commodities must be
suparate. 1f we take that stand, it
would be quite easy for us to see that
remunerative prices are fixeq for agri-
cultural commodities.

Now, after setting up the Agricul-
tural Prices Commission, commodities
v. hies are surblus must be identified
cvery vear and they must be notified.
There must be a revolving fund for
purshasing these surpluses. All sur-
‘uses must be purchased by the Com-
radity Corporation. Now, having pur.
vhased it—supporting we want to pur-

z<o jaggery—they say, especially
th= officials, that there are no storage
favilities. Therefore, when the Corpo-
vition s sct up, if they are to purchase
these commodities, there must be go-
cown facilities and storage facilities.
Therefore, there must be a compre-
h=n¢ive plan for having storage faci-
lities wherever necessary throughout
e country, dépending on the commo-
dity.

Now, after we purchase these sur-
Pluses, what are we to do with them
s the question, We must see that they
“rc exported as far as possible. Now,
::p are not having any machinery for
stricultural commodities to other
('“IUnlries. In certain foreign coun-
‘”‘?3 they have their Trade Represen-
tatives or Marketing Officers in their
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Embassies. Therefore, I would request
the Government to see that in every
Embassy' office of /ours, there is a
Trade Representative or Marketing
Officer appointed for exploring the
possibilities of exporting these agricul .
tural commodities.

Now, there must be money for that
and, therefore, we must have g revolv-
ing fund so that the commodities can
bz purchased and sold: and that fund
must be constant. If necessary they
should take the help of the financial
organisations in getting imoney.

Again, f there are surpluses, we
must see that these agricultural com-
modities are put to industrial use. I
have seen that in USA they are con-
verting agricultural commodities fer
industrial use. They have four re-
searcy centres—one at New York and
threc more at other places, Therefore,
if we can also have such centres, it
waould be easy to convert these com-
moditizas.

I will give one example., We are
having jaggery: 45 per cent of sugar-
cane is being converted into jaggery.
But we are not able to sell it. There-
fere, if we can have a research centre,
we can see how it can be converted
into alcohol. With alcohol we can run
automobiles: scientists say we can do
it. Therefore, it is quite necessary for:
us to open research centres.

Now, these purchases must be made
by this Corporation. If this is to be
dong, we must nationalise all the trade.
Therefore, we must canalise the pur-
chases. Unless these purchases are
canalised and exports are canalised, it
is not possible to control these private
traders or businessmen and capitalists
and to protect the interest of the
peasants.

I want to make one more point. Now
we are meeting with natural calami-
ties like floods, cyclones and droughts.
We are not able to control them. Mr,
H. M. Patel, Prof. Ranga, 60 economists
and other political leaders of our na-
tion have asked the UNO to constitute
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a fund, Natural Calamities Mitigation
Fund, for helping the developing coun-
tries. If we can achieve that, if our
Government, especially our Minister,
can move the FAO and other world
organisations io constitute that Fund,
we can get money and see that the
sufferings on account of these calami-
ties are mitigated.

Then we can have crop insurance.
In that we should providg not only for
fall in production but also for fall in
prices so that the farmers may not get
unremunerative prices.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr, Chairmgn, 3ir, I
must congratulate the Mover of the
Resolution for having brought for-
ward this Resolution. Though Hon.
Member, Shri Dinesh Joardar, was
not present to move the Resolution,
Shrimati Ahilya Rangnekar has, very
stoutly, defended the cause of the
farmers. The deep concern expressed
by the vurious Members who parti-
cipated in this debate goes to show
that it is hjgh time that certain con-
«<rete steps were taken by the Govern-
ment %o protect the interests of the
farmers who raise cash crops, Per-
haps, in this context Mr Charan
Singh's ‘Kisan Rally’ becomes more
.relevant to highlight the problems of
the kisans...

AN HON. MEMBER: Are vyou
‘attending it?

SHRI P. VENKATASUBBAIAH:
Perhaps, Mr. Barnala may be one of
them. I want to point out certain
anomalies. But before I do so, 1
would like to read from the Reserve
Bank's report with regard to the eco-
nomy in 1877-78. They say that jt
‘was sgluggish:

“ ..sluggishness and uncertainty
“injured the Indian economy, imports
shot up and exports slumped, in-
‘dustrial growth wag ‘disappointing’,
‘money supply went up substgntially,
and while wholesale prices decreas-
sed, the retail prices increased.”
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Coming to food production and pro-
duction of other agricultural com-

* modities, they say:

“The output of foodgrains reach-
ed a pew high at 126 milllon
tonnes—an improvement of five
million tonnes over the earlier peuk
touched twg years gago. Several
cash crops—sugarcane, tea, coffec
and cotton—alse recorded a subs-
tantial improvement in product:u,
levels. The larger use of fertilisers
and good and well-spreaq rajnfall
contributed to the increase.”

But the gnomaly js this. While the
prices of cotton slumped, the prices of
textiles have gone up. While the
cigarette manufacturers have earned
record profits this year, the prire of
tobacco has come down. Why are we
having this anomaly? When there is
increase in production, there should
be some mechanism by which you
have to protect the interests of the
farmers. This is the anomaly. Where
production goes up, prices slump and
the farmers suffer. I would like to
bring to the notice of the Agriculture
Minister, who jg here, that he should
have gn integrateq approach with re-
gard to agricultural production, that
is, for food crops as well as for cash
crops. The integrated approach
should be like this. Number gne is
supply of inputs in time at reasonable
prices. Inputs include irrigation and
power too, In certain States tihe
tariff for power has been increased
so much that small farmers are not
able to use power. The irrigation
rates have increased manifold. It i
having a disastrous effect on the cost
of production in the country.

(2) About the infrastructural
arrangements the government propesec
to take, the infrastructural arrange-
ments include marketing, storage and
a £0o4 communications system. A far-
mer in a remote village grows cash
crops and by the time he brings it
to the market, because of the bad
condition of the roads and the high
price he has to pay for the transport
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he is not able to market his produce.
So top priority should be given to
infrastructurgl facilities,

Another important factor iz about
the institutional finance.. Bank fin-
ance must be readily available for
farmers especially the small and mar-
ginal farmers.

Important commodities like tobac-
cc earn yearly hundreds of crores of
foreign exchange and pay to the Cen-
tral Exchequer to the tune of Rs. 300
crores by way of excijse duty, but
there is no support price for the to-
pucco grower whereas paddy and
glther crops have support prices. There
is no support price for the tobacco-
grower. There is no support price
fur the eotton-grower, Unless there
is a support price and that support
price is remunerativev, the middle-
men are getting the largest Dbenefit.
As I said, the cigarette manufacturers
have earned a record profit whereas
the STC has to go to the rescue of
the growers in Andhrg Pradesh to
purchase tobacco at a throw-away
price. STC is not able to purchase
tobaceo from the growers whereas the
cigarette manufacturers are purchas-
ing it at a throw-away price. Same
i the case with cotton. These factors
have to be borne in mind.

The last point is about crop insur.
ance. Crop insurance must ansure
that there shoulq be some sort of a
protection top the farmers on what he
grows. Crop insurance has only re-
mained as a slogan on paper, We
have to take vigoroug steps to give
protection to the farmer.

The last point I want to make is
that small farmers and marginal far-
merg agencies have been set up in
this country. There is g DPAP pro-
gramme. These programmes must be
given some teeth and finance provid-
td to small and marginal armers.
They should be protected because all
these years the green revolution has
benefited only the big landlords.
There has been a terrible disparity
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and imbalance between the smpall far-
mer and the big farmer because what-
ever facilitieg that gre provideq by
the government have been usurped
by the big landlords to the detriment
of the small farmers. That imba-
lance also has top be corrected.

Another point is with regard to
exports. Why is this government
reluctant to export sugar and onions
which the hon. Member has pointed
out? Onion-growers are in great dis-
tress in this country now. Why should
they nit continue eXports which have
been done previously? They have
stopped export of sugar without mak-
ing alternative arrangements for pro-
per distribution of sugar ang also for
providing employment and enhancing
the purchasing power of the common
man. Without enhancing the pur-
chasing power of the common man,
he cannot purchgse the sugar. He
has no money to purchase,

I would only urge on the Minister
that this resolution was instrumen-
tal in highiighting some of the jmpor-
tant problems of the farmers espe-
cially those who grow cash and com-
mercial crops. I would urge upon our
hon. Minister to evolve a strategy, to
evolve a method by which farmers
should not suffer and they get remu-
nerative prices and they are not
penalised for the simple act of serving
the country by increasing agricultu-
ral production.

With these words I thank you for
the opportunity you have givevn me
to speak on this Resolution.

SHRI K. SURYANARAYANA
(Eluru): First of all I want to thank
the mover of the Resolution beeause
it has given us an opportunity to
highlight the problems faced by far-
mers growing cash and commercial
crops.

The Government for several years
now are not giving proper prices to
the agriculturists,
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Sir, in my opinion, several times
I hag said that also, I think, there can
be no dispute that in this country, the
worst sufferers are our agriculturists.
OQOur friends also sajd the same thing.
There is no guarantee for the remu-
neralive price of their agricultural
products. Yesterday we also had a
discussion about it, Since 1954 or
1956 or so from the Food Corporation
of India alsp there is ng guarantee
for the price. We were of course
happy in the initia] stage when the
FCI came to our rescue. The same is
the case with regard to the tobacco.

You may be aware that the Tobarco
Board was constituted only ifor the
benefit of the tobacco growers, But,
still, the growers are suffering more
than ever before. My hon, friend
Shri Venkatasubbaiah would also
share the same thing with me, Only
recently the Agricultural Prices Com-
mi:ssion had invited the tobacco gro-
wers to offer their suggestion. Sir, 1
can tell you from my own experience
that tobacio js being sold at Rs. 2700
or so a ton. This is the price which
the tobacco growers are getting. In
the Guntur market aiso the price may
be at Rs. 2,500 or so—not more than
Rs. 3,000 a ton. T may teil you that
persons owning Pan shops are betiter
off as compared to the farmers own-
ing 25 acres of land in the rural arcas,
They have been able to give better
education to their children whereas
the poor farmers who are owning 23
acres of land are unable to give right
tvpe of education to their children.

Ours is a poor country and it de-
pends on 75 to 80 per cent of agricul-
tural people. I have to congratulate
the lady Member for having brought
forward this Resolution. In Andhra
Pradesh, in the rural areas, the Bgri-
culturists are suffering becauss they
are not getting a remunerative price
for their produce. I hope the Cem-
munist friends will agree with me that
the agricultural labourers cannot be
maintained unless something is done
with regard to fixing up of a remu-
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merative price to the agricultural pro.
ducts ‘of the farmers. In my pdrt qf
the State, so far as agriculturt] pro-
blems are concerned, all people be-
longing to the Communist Party (M)
or CP.IL, Janata Party and the Con-
gress have joined together in  re-
cognising this problem, Our Chief
Minister has alsg issued a circular tg
implement certain schemes. But the
officers are not cooperating with him
This is an unfortunate thing in our
country. We depend on opur officers
{or each and everything. There is no
experienced person in the Agricultu-
ral Prices Commission represented. 7
would urge on the hon. Minister that
the Agricultural Prices Commission
should be constituted with experts
who have knowledge on commercial
crops. food crops etc, Then only it
will be possible for the Commission
to fix a rmunerative price for the
products.

Sir, 1 have forgotten tp table my
amendment. 1 know that yur Food
Minister, Shri Barnala is taking a ot
of interest in agriculturists. 1 would
request him to include a representa-
tive on a part-time basis in the Agri-
cultural Prices Commission while fix-
ing the prices for the agricultural
commoadities. What is the harm in
having such a representative there?

In our State, we grow tobacco. But,
there is no remunerative price given
for paddy. There is no storage facility
given by the Government. They have
stopped this facility even in Haryana
and Punjab—surplus states. My re-
quest to the hon. Minister is that whe-
ther the Statcs are surplus or deficit,
he should see to it that either pri-
vate godowns or government godown:
are provideq for storing the grains.
I was told 20 per cent of our agricul-
tural produce was ruined on account
of the lack of storage facilities.

Now, 1 ‘come to groundnut. I
197273 the groundnut productiot
was to the tune o 4.09 million tonn&
whereas in 197677 it rose to 5%
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million tonnes. But what is the price
that it fetched. It was very low. So
many producers of groundnut in
Andhra Pradesh were , ruined. It
seems either our Agriculture Minister
has no voice or he is not able to con-
vince other ministers. The same
thing happened to sugarcane angd to-
bacco. They are also importing cot-
ton. Three to four years back there
was surplus in eotton but not now.
they say the price is normal now but
three years back they encouraged all
the farmers to produce cotton but as
lhe price of cotton became very low
many farmers in Andhra Pradesh
were  yruined. Government should
take carc of the farmers and only
then our country will be able to sur-
vive. I do not want to blame the
present government entirely. Pre-
viously also we did not do much but
this government promised to get a
price of Rs. 150 per quintal for wheat
but they have not fulfilleq their pro-
misc. Tobacce is the major foreign
exchange earning commercial crop
bul sec the building of the Indian
Tobacen company ang the plight of
tobacco producers. Only the cigar-
ette manufacturers have been bene-
fited You must rectify this. Although
you wanted to rectify yet you have
forgotten. Please consider all these
things,

MR, CHAIRMAN: Please conclude
now,

SHR] K. SURYANARAYANA: I
do not want to blame your party. We
are all Indians. After having been
clected we are the representatives of
all groups. I am a representative
no?. onlv of agriculturists but of the
®nlive country, So, in this context I
Woulq iike to urge upon the govern-
Mint to get remunerative prices to
the farmers and there should also be
frop insurance, You ecan save the
fountyye only by saving the agricul-
Ure community which s 70 per cent
of gur total population.

fm}] K. A, RAJAN (Trichur}:
- Chuirman, Sir, 1 rise to support
3625 18— 20,
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thig resolution wholeheartedly. This
resolution correctly represents the as-
pirations and sentiments of croreg of
kisans who have been trying for the
last so many years for a reasonable
remunerative price for their produce.

Sir, it is not only the case that crores
of kisans are demanding this, Various
representative organisations of kisans
and kisan sanghs have placed their
view points before the Government,
before the respective Ministries and
before the Planning Commission. They
hav, decmanded that unless these ki-
sans, who are the backbone of agri-
cultural country like ours, are given
enough protection for their products,
the national economy cannot be zet
right,

Sir, vout know: I need not narrate.
What has happened in the last two
years? It has been expressed in this
House on various occasions. What is
the condition of the jute grower?
What is the condition of the cotton
grower? What is the condition of the
rubebr grower? What is the condition
of the miserable tobacco grower? And,
Sir, what is the condition of the gro-
wers of the major foreign-exchange
earning products of my State,—coco-
nut and rubber? These peasants are
forced to resort to distress sale. Be-
cause of what conditions? Because of
whom? Who is exploiting the situ-
ation really? The monopolists and
the industrialists whp are using these
raw materials for their industrial pro-
duction and the traders; it is they who
take the benefit out of the whole thing.
What ig the impact of the economy in
our villages? Sir, unless the peasant is
given a remunerative price, unless he
is given a fairly reasonable margin of
what he produces, how can he just
have an incentive and an impetus to
go on with his agricultural operations?
And unless he does his agricultural
operitions in time, what is the future
and fate of those agricultural workers
who are dependent upon this particu-
lar eootion? That also affecty an im-
portant section of our people. The
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agricultural workers cannot even
aspire for jobs for three months in the
year. That is the position in which
our economy has been put during this
period.

It has been our experience during
the past two years of 1877 and 1978
that tobacco growers have been forced
to sell their products at distress price.
Those people who have been sitting
tight over their necks likg the mono-
polists and the industrialists have
been amassing money like anything.
See the fate of the jute-growers in
West Bengal. They have to sell their
products at distress price. Even the
recommendations of the Agricultural
Prices Commission have not been im-
plemented. They were forced to sell
the whole thing at this distress price.
Who is exploiting these people? It is
these jute industrialists and the jute
barons who are exploiting them. It is
these people who are amassing money
at the cost of the sweat and blood of
these poor peasants. What is the ma-
chinery envisaged? How is this mecha-
nism going to work? What is to be done
in the larger interests of our ecanomy,
in the larger interests of our nation?
Unless the agriculturists who form the
majority in this country, who are
really the backbone of this country,
and of our economy, are helped in
every way, our economy cannot be
set right in any way.

Now, I am sorry to say this: There
is no difference between the earlier
Government and this Government be-
cause the attitude of this Government
towards the agriculturists is deplor-
able, I am sorry to say this, They
just want to cater to those industrial-
ists who just take more and more
acres of production of raw materials,
produce their things and sell them in
the market. If you take the compari-
son, what i3 the price of any commo-
dity which has been put in the mar-
ket, which has been produced by the
industrialists out of these raw mate-
rials of the poor peasants? Has that
price come down? Has the peasant
been benefited by this price rise or
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price fixation? No. They are gtill at ths
mercy of everyone. The poor agri-
culturist is being exploited like any-
thing. .

That is why, Sir, at least this time,
some agriculturists are raising their
heads, organising themselves, and de.
manding all these things.

Sir, 1 would like to point out in this
juncture two important points regard-
ing my State where the agricultural
producers are being put to difficulties;
one is the question of rubber and the
other is the question of coconut. Re-
pgarding rubber, our Government here
is acting just in favour of these bhig
industrialists of the tyre industry, like
Dunlop, Firestone and all these com-
panies. This they do, at the risk ef
hundreds of the rubber growers in our
State, Our State Government has re.
peatedly represented, repeatedly de-
manded and appealed to this Govern-
ment not to import rubber at the cost
of the rubber-growers. But in all thesp
matters their demand has just become
a wild cry and it has gone futile. So,
the rubber growers are demanding
from the Government, why cannot
the Government have a remunerative
price for rubber in the interest of the
rubber growers, as also in the interest
of the economy of Kerala? That is one
point which I would like to impress
upon the hon. Minister. Stop this im-
port of rubber. Save the rubber
grower. Save the economy of Kerals
and save the country and dg justice t0
a vast section of agriculturists who
produce products which earn a good
amount of foreign exchange.

Then, Sir, one more point and then
I conclude. This is regarding coco-
nut, Kerala produces almost 80 pef
cent of our coconuts. In Kerala, after
the land reform, there is no big estat
owner, there is no big coconut planter.
Every household has got twgo or thret
coconut trees. Every middle class fa
ly, lower-middle class family, uppe:
middle class family has got cocond
trees in the compound of their house:
What is the position now? Coconut
now fetching a very reasonable pric®
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One thousand coconuts fetch about
Rs. 1000. The Kerala Guvernment has
been demanding, appealing and even
begging the Government of India not
10 import copra and coconut oil from
outside the'country, What is the mis-
conception going on in the heads of
the Government? The Government
trecals the coconut oil as an edible oil.
But it is not. It is a commercial oil.
60 per cenl of the total production of
thc coconut oil in the country is used
fur the commercial and industrial pur-
poses. The statistics shows like that.
Now what is going on in the country?
With all the assurances and promises,
wilth all the representations from the
Kerala Government and the M.Ps. of
Korala State.  import  of copra and
<coronut oil is being continued. The
price of the commodity has come down
and the economy is in shambles. In
this context I whole-heartedly support
t": Resolution. In the interest of the
nation, in the best interest of the eco-
nomy, I would request the Govern-
ment to please see that remunerative
rrices are given ty the thousands of
growers of rubber, coconut, tobacco,
corton, jute and other things.
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N9 T I War @ &7 a a’g’tfuﬂmal
gq&1 Adrar ag g 2 fF fEara &y wgar
FT 70, 80, 90 *TT & AT 40— 45€7T T
Za9T qEAT &1 YT AT avey v 97 R
AT WA AT & A1TH a9 H7ETH HWT
5-6 ®9% ZAT qgAT & W« fFAW W
OF ®A & W w0 w94 A d AT AL
FTTF G707 A | fqgar a1 v o 7 92
& &I 5T $T 50— 60 G TCHT AT E A7 AL
% 3@ A1 AT, 99 ®X & %4 9% I
T F1 AM Y 3T OF qga 9 gwen g
fFAmA St A9 937 FET § S9H W Al gEd
w19 & & fea o A1 e qra i 70y
FiATE gaw am fama 1 5- 20 A 7 WEAA
T gd AMWE1 15-20 MF TG &F 7
T [FEM &9 & I 99 J1E ey @l aar
g7 Af 57 99 0 A1 90T A034 F fau g@st
WIS 77 g T4 q¥ar § ) AR
g fram 1 aga STET A JZ T WIR )
faes, o=@ ag TOET I FI9E H GEAT AT
Tw g

T9 AT 4g @1 T WAT § TEwt
ATFIT FT AW 947 Ifgw | THAA WA K
ZTA AU ST qiET W eIl &1 AT AT
FA @I & g W & g1 AFAT | WAL H
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(ot fama® warx arer)
TN N g W WY T AR
o W W qEA R qE W 0w fRgra
® ¥R gyAAT Frm w1 feed fagrm ®y
A | % Y et gfe o0 qed & 7w ag
@ B Wit Y gEw IR A A AA
AAATE TR Ag 57 2T &1 uw fufew=
N AEF @ I el am & aw
@ W fFre W I AW
W oaEg @ @@ Y AW & T IA
F AW TJAF NITANA FFE FT WEAAL @A
E‘Er g wfgr  afs v oww am

I & W F 50 AT @A FAT TEAT
AT IWE I AT W AT FW G FW AT
&1 wfen Wi ag fammad 0 faam &y anfem
afems  wwefee #3¢ § w2 F1 SEIA
FIEET €N FTA@ g 07 @I qE & AW
¢ e O &9 § W fFEAFT A9 A
fewfan &t 4t 1 gy foww ®1 wfrwa &
125 ¥907 oF fReq st fAaa w1 31 1@
TEANTIE famma 1 et &2 &1 w@re
I 7@ H, T, sy wrfz A gO A AT
g A4 a2 3§ qW faegA AT
@R & W frmm o Srw a7 omerE
? SEE T agy Y W 2]W Ted 2
ER®T AdoT ag €1 @1 ¢ fF wiw fa ufq faA
T §F T IR E e g W R oA
wx frm sfa fm a s@ A @ @
# guwarg fF ©@ grae w1 A A Ao
W TEIgE @Y A% 2w grEAag R fE
St w9 F ety a4 M ) WA
# O TRW W § N woewfr @ F
g@afa gravg ) wEl F¥ oTOET A Fw OEr
Nt AW TAATEH B AT 1 AT FC A,
ox fagha #1 =g 5 FwT AW AT
FX | a9 g A TEr A Awenr § o
FHIATA ET 9%a1 2 |

5 weEl & qg & fdga s ¢ A
qg WENA W1 A% R @I AT & ARl A
AW q W TR T FTH T T
WK Hdr werEy AT X EATT TATT
garz o /Y A qiw #1 fmin @

Tro Twoit fag  (WTTEgR) ™

T OF AFMATTET 2| IRM AT AT

“In the last three months, that is.
between November 12 1977 and
Februarv 11, 1978, there was a net
price rise in cases such as barley,
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moong, ghee, meat, groundnuts and
groundnut oil, tea, soap, cotton cloth,
jute manufacturers, and cement"”

-

B &1 ZWoumE A oz A £ fw
FEA-T 1977 § 200 97 47 A7 fF wr.
1978 ® UZFT 1648 w4 BT 44T, AR
FEA T AT 1977 F 176 %0 9T a7 FTH,

, 7 AT W Aifq a1 oF e T
afer | gw AR T o e @ A
TTo WIfEaT & g7, IOET HA #, q IO
et F et wE vgr, AfFw A geEr T
IR FE ¢, TR FAT w1 At

gt qeaie fag (T )
IEE A am A Ao R

To T fag : g ami @17
aifeat & A 7 fag @ A &, wAlAT A
Fg famr
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iE F FV A A @, W e F

/A T, 59% A0 ag TmaE S g 2
TE T WA g, TAAT redz Wt w1 @ E
e wmavgs ¢ f& o W agd sk
F4 AT T OFG WTH F ] TAT § AR WAL
@t & wifgr | gy fagra & &9 & W9
AT A @1 3% @ grfrs -t
T A i Aorg @ Sl S aORd
i TgguEmA §, s9Te ®;muTATQ A, fEET

T d wn g fx aadm afafa a3, m
7 AW FE a1 ox afafr g fFeF
TAE drit w1 Tfwd, qE F A of1 9
far WRUF FuAw wfFE a4y, A@y oA
fram W mer T@h, T o 0 M ge
A1 g, WifE a8 aafer T £ ww 7@l
dm anfea & 1 AT EWINT 4E FEW g
F1 THIFEATT ATAF FAT £1 fomreer faw=
o awt §7Er A7 A 2 W TEfe
7 ifrzAmzaTa TFIAE %
AT FA A FT AW SATAT 7 FA, FATH FTAH
STIET % &R, q2AF AT, 9FETE 1 &TH AR
720 A1 IHH WA 21 AT | A
AL AT AZ AT, & A AAEAT E |
T oAad 2 e T 9ERe e
71 & af ¥1 A fEATTET 1 IWT FA0
Fitze w7 g £1AwHAT SfEw . W@ AT A
framat & gfafafost 1 29 7 faor 2 721 52
i feamt & sfAfafursrdrza § 4ifan
Awdr ara 2w a7 e % oA feufa w7
fr oefrs aoge & F GF 1§
R ¥ aEgEif1 &9 G 7EIE A 0F FW
FUoWEAT E 0 AT AT AVET WY AqW ET X
UMHA F1 A T FEARIT F7A7 0fEV W AR
At g aem g g fava s fam A fram-
g1 W 9w Frarefes § wOER FT O
femr &1 a=m am 43 & sAwraAm fE
T A am g @ afra 3w sgmw afefa
T1 waw T & o0 g B 9aF feem

el

Q
W} AR A F aEY F 9@ W
AT o s wfeg 1 9W F e W
TNET 3 9T 41 7T F AfwA O qruta Qv
T W T & fav frgea w1 arfs sefae
TR TR T A g e A
THTT T 9w Er
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SHRI V. ARUNACHALAM alias
‘ALLADI ARUNA’' (Tirunelveli) : Mr.
Chairman, I support the resolution
moved by the hon. Member. I would
like to say a few words about this.
India is an agricultural country and
nearly 70 per cent of the people are
engaged in agriculture, In spite of all
these things, it is unfortunate that
there is no scientific body to fix the
prices of agricultural goods. If you
go through or examine the functions
of tie Agricultural Prices Commission,
you will find that they are far from
satisfactory, It is always under the
political influence. It does not care
about the sentiments or the factual_
position or the prevailing conditions
among the farmers. It is blindly car-
rying out the instructions of the party
in power.

Therefore, the Government must
come forward with constructive mea-
sures so as to help thg farmers to form
a scientific body by collecting all facts
and figures, demand and other things
in the country so that we can assess
tl:c factual position prevailing in the
country. So far, neither the past gov-
ernment nor thc present Government
is serious about these measures. There-
fore, 1 appeal to the hon. Minis-
ter to think about these conditions and
come forward with constructive mea-
sures and form a scientific body tn
fix prices of agricultural goods so that
the remunerative prices may be paid
to the farmers in future,

Now the Government is having this
agency, that is the marketing society.
If you examine the functions of th=
marketing society, you will find that
its functions are very poor, because
there is no adequate fund with the
marketing society.

We know all the commission agents
or private agents. They give more ad-
vance to agriculturists. So, they are
preferring these agents instead of
marketing society. Unless the Govern-
ment grants a large amount of money
to the marketing society, we cannot
expect that the marketing society can
function sucressfully. Therefore, to get
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remunerative price for the farmer or
help the farmer, the Government must
grant an adequate amount of money
or the required amount of money to
the marketing society.

17 hrs.

Now, if you examine the prices of
the agricultural goods thrpughout the
country, you will come to know what
they are. When the monsoon is suc-
cessful, when the rain fall is above
the average there is surplus produc-
tion or marginal surplus production
with the result that there is an auto-
matic fall in prices. My suggestion to
the government is that when there is
a successful monsoon or above-aver-
age rainfall, government need not
hesitate to export at least 25 per cent
of the agricultural produce to other
countries. Then only we can give re-
munerative price to the farmers. This
vear the Government has granted per-
mission to export chillies so that there
is some remunerative price to chillies
in our state. But if you take onion,
te government has not permitted ex-
ports and farmers have been seriously
affected. I am an agriculturist myself
and last month I sold 36 bags of onion
for Rs. 115 because there was no mar-
ket and one cannot keep onion for
months together; there was damage
and 36 bags got reduced to 15 bags and
I sold them at Rs. 115 because there
was no export permitted. In granting
export licences the government is fol-
lowing a partial policy. You take into
account what is happening in Chan-
digarh or Declhi; you are not taking
intg account what is happening in
IIvderabad or Ernakulam or Trivan-
drum or Madras. In granting permis-
s;on for exports government should be
impartial. If farmers are not getting
remunerative prices, they are unable
to give adequate wage to agricultural
lJabourers: naturally incomes are kept
at a low level and people remain poor.
Tnut is why I say the entire economy
depends on agriculture. There is no
Jifference of opinion in this House
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that remunerative prices should be
paid to ariculturists; I do not know
why the government is still hesitating.
at least in fufure government should
come with constructive measures sg as
to help the farmers,

SHRI CHITTA BASU (Barasat):
The resolution contains two specific
recommendations: firstly the House
should appoint a parliamentary com-
mittee to g0 into the twin problems,
namely, fixing remunerative price for
the cash crops and seeing that remune.
rative prices are made available to
the growers. It is known to the Gov-
ernment, to the House that there is an
economic phenomenon in our country,
the growing disparity between the
price of agricultural products and in-
dustrial poods and we can ignore this
phenomenon only at our peril. As my
time is short I do not want to discuss
this matter in greater detail but the
government’s palicy should be direct-
ed towards taking steps to narrow and
bridge the vawning gap and disparity
between agricultural commodity prices
and the prices of industrial products.
The Janata government's economic
policy is ‘so-called’ rural orientation
and 'if the economic phenomenon is
not given proper shape angd direction
it cannot be really rural-orienci
I have to say that the Indian economy
is a capitalist economy. During the
last three decades the Government o
India under the pretext of the so-cal-
ed mixed economy, has develope
nothing but a capitalist economy i
the country. They have taken to the
path of capitalist development and this
has led to the growth of meoropol?
houses. Under monopoly capitalism
the disparity between the Tprices of
raw materials and finished product
must continue to grow. That is ¢
economic phenomenon which nobodf
can ignore. If they ignore it, they @
so at their own peril. I want to r¢
mind them of this basic economic ph®
nomenon governing the economt
laws. I have got statistics whic
show that never has there been
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year during the period 1871—78 when
there has not been a gap between the
prices of agricultral commodities and
industrial commeodities and this gap
has been continuously growing. My
first point is whether .the Govern-
ment considers it necessary and desir-
able even at this stage to revise the
policy which creates this disparity and
widens it. That is the question to be
directeg at them.

My other point is, APC is a machi-
nery which is not for the interest of
the growers. This is another fact
whizh the House should note for cer-
tain. The APC has all along been
werking against the interests of the
grewer, I have got a press cutting
which describes the actual situation in
regard to cotton price. T quote from
the editorial which appeared in Tri-
bune, Chandigarh:

“This year also ihe purchase and
support policy follows the all too
familiar pattern. The Centre has
fixed Rs. 225 a quintal as the price
for average varieties of coiton, even
through the minimum cost or culti-
vation worked out by the Punjab
Agricultural University experts
ranes between Rs. 350 to 400.”

Does it require any explanation as
to for whose interests the APC is
werking? APC has fixed ‘he support
Price of raw cotton at Rs. 255 per
quintal whereas the experts of the
Punjah Agricultural University have
worked out that the cost of produc-
ticn ranges between Rs. 350 to Rs. 400.
Yeu can imagine the concomitant
effect on rural economy,

Coming to jute, my State is an un-
fortunate State because it has iaken
to jute cultivation. On the last oc-
f.‘n_eion I described the plight of the
Jute growers. The economy of jute
is the economy of West Bengal 1
weulg like to quote the main recom-
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mendation made by the Public Under-
takings Committee:

“...the cost of production of jute
per acre for the study as a whole
in turn worked out to Rs, 377.34 per
quintal including the bye-product
and Rs. 34434 per quintal exclu-
ding the cost of the bye-product.”

What has the APC done? It has
fixed the support price of raw jute at
Rs. 148. I made a rough calculation
and foung that for each quinta) cf jute
a peasant family is losing Rs. 28 to 40.
Some journalist made an estimate zay..
ing that crores of rupees are being
taken away from the growers and the
five monopoly houses i, West Bengal
are amassing fabulous profits.

Therefore, 1 feel it is in the interest
of the Janata Party, if they are true
to their professions gbout following a
rural-oriented economic policy,  if

they really want to give their econo-

mic policy a rura] bias, to seriously
take into account these two or three
economic factors, instead of just bLeing
guided by two or three experts of a

Commissicn because that will not pro-

vide the real thrust to the rural econo-
my which it now needs.

St =ty fag  (FrforogT)
mam fr AEET, THRAT A FET 9T —

BT 7 A F v wY ow=mm A
w7 & 3wy T frAme frAm &

fra &4 ¥ =2F €1 wrer AET EY
39 @7 F FT 19 AR AT JAT A

AT a7 WL QA AR H AT EET
femma fmrwAr 2 ol IRy A A A
HET g7 F@T 21 ATROR 0F THA
wo Y0 Ao, mETaTA wrsfrw FTEA ¥
fow 77z § oF Tz, wav fEAY greh &
& F1am a1 nodro Ao ¥ qfem T 2
arfe 99 el gTOW AT A IH AR A
g FHVA S fr mododte?, 77 ot fFAW
srafmamafs st asvr & I
w1 At e o e e e 2 ARy

T AIFTC gFE w@ & 7
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& faw At 255 578 wew AFIT K ¥ AW FEE
LI T fE qeeT & a1 7w
AN R BI® T OHEEAT ﬁrﬁnz-' Az
THAAERIATAAE ATATZTAFIIET 255 w97

WAk wEwg, m fmm * A
erEd, FgF AT urEr 1 G fERTA R 9
HGqr am A g A s g ¥ W@
INET F¥ A G97 AF ATMAT WEI A FF A
A% WA ? grar § qi9 AT TBH w12 918
AR A, THE T A FEAET 9 A &
MR AIRNFFAGHAATEE a1 F7129
® g ondr frag

awafr mgRy, W w@A & agh
arfaariz & a7 e & femt G feweww
fFrrar ) g @ =M A xTT 21 I=MA
qgl WA FUH ST Wiy fAR AwE ¥
TFAE A ¥ 47 fF 77 mwh aaw #1994,
T ATE H IEW OATAT AGF AR AT §7
v et | IRA Fmar fE R a zmm

¢ a
FE g1 FEA UK Ar4Y FAT KT TH F
oY T@ o1 Ad & fe e AT afraa
ST @91 A F £ § IAR AL FAArA AT

JA | AT R
F 4T FrAT @ IART AT AR FTBIE
quragEl faamar IWFEI ST UE AT
ag AT Ay Ty SvegE v dfan . ww
gg ATq § Srege coe qfw | wwr ST
T 7 421 ¥< feqr AY gTRTT ¥ ATRA AT

DECEMBER 15, 1978

prices to growers 6
of commercial crops (Res.)
mmwmwﬁlmﬂii
WA &) wwdd fawmm ¢ 5 s
a7 weft & erosEr waET SO wEm o
g W W wm‘wawrﬁm’r%,wlﬁqﬂ
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MR. CHAIRMAN.: The time of two
hours allotted for this will be over
by 5.21. So, let us extend the dis-
cussion by a few minutes, so that
Minister speaks and the mover re-
plies,

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): 1 will
not be able to conclude within that
time.

MR. CHAIRMAN: You can continue
on the next dav.

SHRI SURJIT SINGH BARNALA :
Then, why not allow some more
Members to speak on this?

SHRI YUVRAJ (Katihar): I want to
speak.

MR, CHAIRMAN: Members who
have sent their names have already
spoken.

SHRI YUVRAJ: I have moved an
amendment, and I have been here all
the time.

MR. CHAIRMAN: All right, the
Minister will reply on thes next day.
Shri Yuvraj.

SHRI CHITTA BASU: The next
resolution is gn important one in the
name of Shri Sivaji Patnaik. Kindly
see that it is moved.

MR, CHAIRMAN. As the Minister
will reply on the next day, it will
not be possible.

SHRI C. K. CHANDRAPPAN
(Cannanore): There is time for the
Minister to reply.

MR. CHAIRMAN: There is no time.
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SHR] C, K. CHANDRAPPAN :
May I make a submission? If you
kindly postpone the time for Half-An-
Hour discussion, if -we take up the
Half-An-Hour discussion after 15
minutes, the Minister can reply and
the movex also can reply and the
next resolution can be takea up.

MR. CHAIRMAN. It will not be
popsible for the Minister to reply
wigigin such a short time,

Wt gerw (wfeeX ) : Awiefa ot g &w
T A ER & w9 & geman Ffnfeas sae
W dur TR E, IWH § 9, T F7 A%
FOTH  Ig AW Ay FES £ 1 78 A% & v w0
qIa A W adr g &, TEd Y o AAT
it 2, Afgw W v & from
3 wAda AT AW H a1 F@@ & f¥Ey
A=l & qzaT Y &qt g 2, fawt 7 v dw
374 § o7 zfaw AT F 5 I & FE
AT FTAE

TUET 9TEA TfEHET L T OFIEA G
<1 twT 1978-79, W fF owrwETTA wriw
TR F1feiE @, 9@ 39 T AT A6
& feae 9" qudl O a9 ¢ Or 99 aar
w e g ) fmadra fagw a9 &
®%qar w71 2, IF AN & IAEY FrwA frer
A 21 1977-78 FSTATTERT F AR
72 wf @ # gz 1540 w1 wfy faaew
a1 FUTR FT, W1 1T € qg gzAr m 6
for=T, # T A F I AWA 1535 TTE
7o WATTAET F | FAT g g
FATE®, wWerg, AN, 9w § AI WA
A iad frowel wE A FmA wfas d)
AT WEA %A ®9 FrAd weat 7
2 gz T R FEA B WA KA
WM A AR &, . FE (&A1 @ L6 9T AR
7w F1 T & fx oo & 91 fRm g
M §, wiweaw STYE  sdwa A
W = o Ak owyd fauffa fEAE)
{ swwee )

MR, CHAIRMAN: The time allotted

for this resolution is now over. Is
it the pleasure of the House to extend
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the time, say, by half an hour so that
this may be taken up next day allotted
for the Private Members’ Business?

SHRI C. K. CHANDRAPPAN : If
the time on this resolution is extended,
that will mean another very important
resolution in which we are all in-
terested--perhaps, they are not in-
terested—will not be taken up. The
time allotted for this resolution is
over, The discussion should bz com-
pleted and we want that the next
resolution should be taken up.

MR, CHAIRMAN: The Ministe, has
to reply; he will need time. The
mover of this resolution has alsuo to
replv. It is not possible.

SHRI C. K. CHANDRAPPAN: We
do not mind taking up the Half-An-
Hour discussion at 6 O Clock. Let
us sit for half an hour more. I you
want to extend time. we propose let
us sit bevond 6 O’ Clock, upto 6-30.
Let ug finish this discussion at 6 O’
Clock and take vp the Half-An-Hour
discussion at 6 O’ Clock.

MR. CHAIRMAN.: Rule 26 says:

“The last two and a half hours
of a sitting on Friday shall be allot-
ted for the transaction of private
members’ business,”

It is not more than 23 hours, In
that case, the rules are ‘o be amended.

SHRI C. K., CHANDRAPPAN: We
can waive that rule and extend it
by half an hour more.

MR. CHAIRMAN: It is not possible.

SHR] C. K. CHANDRAPPAN: it is
possible: it has been done in the past.
You cannot give a ruling like that. We
have waived the rule on many ocra-
sions, in this House, by allowing other
members to move their resolutions
before the Minister’s reply. The prece-
dents are there.

MR. CHAIRMAN. It will be taken
up on the next day allotted for the
Private Members' Business,
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SHRI C, K. CHANDRAFPAN: It
will not be taken up on the next day
because there is no more next day
coming for the resolutiona.  Next
week is the last week of the session.
Unless you allow it to be moved, it
will go by default. Let us waive rule
26 which you read out. If that rula is
waived, the Half-an-Hour Discussion
can be taken up at 6 O'Clock.

MR. CHAIRMAN: You are well
aware that rules can be gsuspended only
with the permission of the Speaker and

not otherwise.

SHR] C. K. CHANDRAPPAN: It
can be done with the permission of
the Chair. With a Chairman, from the
panel of Chairman, sitting in the
Chair, rules have been waived.

MR. CHAIRMAN: 1 understand
the importance of that Resolulion as
well. For the time being, the time
for this Resolution is extended by half
an hour; it will be taken up on the
next occasion, on the davy fixed for
Private Members® Business —Resolu-
tions.

ot garoar: famm ot §a Gz wTn  frw TR
IH # IH FT AT g1 e WX a2 I Igmwla
I 9 & T qAT ¢ aF Ao F ag I a1 -
g EgM @M agR 2! L. (v, L L)

SHRI] C. K. CHANDRAPPAN:
There are precedents in ihis House.
When it was necessary, when the
House felt and the Chair also felt
that certain motions could be discusseg
and should be discussed, we waived
rule 388, and allowed the Members to
move their motions before the Minis-
ter replied. It happened in the case
of a motion by Shri Jyotirmoy Bosu
and also in the case of one motion
by Shri Samar Guha. I would like
you to cooperate with us and waive
that rule and allow this Resolution by
Mr. Sivaji Patnaik to be moved.
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MR. CHAIRMAN: If the House
agrees, that can be taken up, Certainly
permission may be allowed if the
House agrees....

SHRI C. K, CHANDRAPPAN: Then
I move forrhally:

“That Rule 388 be suspended for
the time being without making it a
precedent and Mr. Sivaji Patnaik be
allowed to move his Resolution.”

MR. CHAIRMAN: I find from the
records that such proposala were put
up previously, but the Chair has not

agreed in previous cases.

SHRI C, K. CHANDRAPPAN: You
carefully go through the records, Sir.

MR. CHAIRMAN: That is what I
find from the records,

SHRI C. g, CHANDRAPPAN: You
will fing these precedents in the case
of g motion by Shri Jyotirmpy Bosu
ang also in the case of a motion by
Shri Samar Gubha.

MR, CHAIRMAN. You are quite

correct. But that proposal was not
acceded to by the Chairman.

SHR] C. K. CHANDRAPPAN: It was
accepted and the motions were moved.

MR, CHAIRMAN: It was not accept-
ed.

SHR] C. K. CHANDRAPPAN: It
was accepted, It was accepted in
presence,

MR. CHAIRMAN: Later on it was
not accepted.

SHRI C. K CHANDRAPPAN:
do not know,

MR. CHAIRMAN. I have gone
through the records, That is the case.

Ngew : @ famacgafEd
§=7 w‘tqsqﬂ'mﬁmmgm.mm‘
T #T 39 F w19 247 o frw ag & A A
JaRT  foem & gawT www g & ..

MR. CHAIRMAN:. The hop, Member
will continue on the next oct:asian-or:-
the day allotted for Private Members
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Resgolutions, The Minister will inter-
vene and the Mover also will reply.

Now, let us take up the Half-an-
Hour Discussion.

17-30 hrs!
HALF-AN-HOUR DISCUSSION

TERMINAL BENEFITS TO BEAS-SuTLAJS
LiNKk WoORKERS, TALWARA.

MR, CHAIRMAN: Now let us take
up the half-an-hour discussion. Shri
Bhagat Ram.

SHRI C, K. CHANDRAPPAN (Can-
nanore): Now you are calling hiin.
You are really creating...

MR. CHAIRMAN. I will show you
the records and you will be satisfied.

SHRI C. K, CHANDRAVPAN. 1
could have raised the matter of quo-
rum ang got the House adjourned but
I do not want to do it.

st Tw (fReER) : gwwfa wERT,
2 9 mWEA, 1978 FI UF FAVAA WaAT 4T
feet 7¥ a7 U1 3456/355) ¥AET 7 94T ;

(a) Whether the Co-ordination
Committee of Beas-Sutlej Link wor-
kers of Talwara had drawn Govern-
ment's attention towards discrimina-
tion while giving terminal benefit to
the workers;

(by How many workers got termi-
nal benefit and the number of those
who did not get the same;

{¢) whether there is a great resent-
ment among the workers against this
discrimination and the Co-ordination
Committee has started agitation; and

(d) whether Government pronose to
give terminal benefit to the remaining
workers?

TAET Yerd A ag fagr faam nmm o

(a) Government is not aware of
anv  discrimination in the egrant of
benefits under the rules, to the
workers?

Link wodrkers, Talwara (HAH Dis.)

(b) to(d). Do not arise,

& g 91 f& arag fafrex aga w
THA-SEHT g A1, TR AT AT AL T
2! Wiy #3 fex @ dwm & W dww
F1 foie faoar, sswr Ohw T R

qer :

(a) under which rule some workers
had been given terminal banefit and
others denied;

(b) the number of those wiio got the
terminal benefit and those who were
denied; and

(¢) whether Government propose to
give terminal benefit to the remaining

workers? .1
a8 wwEm £ f& w7 are ot q@ @i 9
faar T 39 & qge Y T 9T TET T HY
sfow st 75 | AT FvET Fo 3538 FT
T Iaifemr M 0 @ wgr oM R
1947 71 W1 ywefgae  fergem Gae &
FARFATA 25 (0% ) (F) Fwzx fGrre
FIMETA & femm omw ) maETEEr St
AT GIAWA g WA TAERAT B T
At FATH dE ¢ 9w & "Ham A
T T g 98 wAer Zfwaw fafee

Tt ¥ AR & FEAFT AT A9 wEA T
fgam ¥fafwe & &1 A 77 famr @ w=-
fr 2t TR AR g A o @ @

qT 50 FATT H IATAT TEE TTH F
w®E ) W g faeml & aEF § Frmer
YT FEIGTAME 2 | SAAGGA IR
g1 @ agq A wm@er W qv & fEar
aT | e wEt T 1 S 97 7 ¥4 g0
faw 713 &m™m fwar 91 425 & w@TET

Ciut I 1 @1 w0 e
AR ATHRTT BT AT ¢ mEATEez # fEAT FT
g ¢z o, fEAEr #1 ozm gz oW
o f&dr &1 FweAlT &1 om0 gF &

§ sanAzmAaTd Swaraare faar famsr
WA faat ;v fA=Td & fAm I
1
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T A ar o &Y, W & & A dare fa,
ST W A faer @ R IR
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